
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH•  

AT HYDERABAD. 

0.A.No.461/90. 	 Date of Judgement 	t41 

D.H.R.K.Sanyasi Setty 
	Applicant 

vs. 

Union of India 
represented by the 
General Manager. 
S.E.Rly., 
Calcutta...700043. 

the Divl. Rly. Manager, 
S.E.Rly., 
Waltair R.S. 530004. 	.. Respondents 

Counsel for the Applicant : Shri P.B.Vijaya Kumar 

Counsel for the Respondents : Shri N.R.Devaraj, Sc for Rlys. 

CORAM: 

Hon'ble Shri J.Narasimha Murthy : Member(Judl) 

Hon'ble Shri R.Balasubramanian ; Member(Adrnn) 

I Judgement as per Hon'ble Shri R.Balasubramanian, 
Member(Admn) I 

This application has been filed by Shri D.H.R.K.Sanyasi 

Setty under section 19 of the Administrative Tribunals Act, 1985 

against the Union of India represented by the General Manager, 

S.E.Rly., Calcutta-700043 and another. 

2. 	The applicant joined the S.E.Rly. as Typist in May, 1963 

and at the time of joining the service his date of birth was 

entered as 30.3.41. In 1987, during a family meeting he came 

to know that his date of birth was wrongly entered in the 

S.S.LC. Register. Thereupon, the applicant applied for his 

birth register extract to the Chodavaram Gram Panchayat and 

obtained an extract to the effect that his date of birth was 

18.5.43. 

The respondents have not filed any counter affidavit 

in this case. 



To 

Union of India representedby the General Manager, 
- 	S.E.Rly.,. 

Calcutta-7 00043. 

The Dlvi. Rly. Manager, 
S.E.EQly., 	- 
Waltair R.S.530004. 
One copy-to Sri P.B.Vajaya kumar, C.A.T.Hydbad. 

One copy to Sri N.RLDevá±aj, SC for Rlys, C.IAT 1-Jyd. 

One copyto I-Ton'bie MCJ.Narasisnha Yurthy, Member (J) 
C.A.T. Hyderabad. 

One spare copy. 
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I 	4. We have examined the case and heard the learned counsel 
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for the applicant and the respondents. The learned counsel 

for the applicant forcefully pleaded that the second rejection 

dated 16.4.90 by the respondents was again on the very same 

ground as on the previous occasion vide their letter dated 

14.4.87 which was quashed by this Bench. It was, therefore, 

his case that the respondents had not followed the direction 

given by this Bench. On th other hand, we find that while the 

first letter dated 14.4.87 of the respondents relied entirely 

on the time-limit, the second letter dated 16.4.90 had come up 

with material reasons like the applicant's S.S.L.C4 Register 

showing his date of birth as 30.3.41 and also the service sheet 

concurred with by the respondents totally showing 30.3.41 as 

the date of birth. No doubt, the respondents have blundered 

in quoting the struck down nile also as another reason but 

this does not alter the material nature oftejectidn. We had 

time and again held in line with several directions of other 

benches, that an application for change of date of birth made 

nearly a quarter century after joining the service 'is not 

acceptable. We had also repeatedly held that the applicants 

are estopped from seeking a change of date of birth after 

they had recorded that in their own handwriting. It had also 

been held that such certificates as the one produced by the 

applicant do not have evidentiary value in the face of entries 

in S.S.L.C. books. Hence we dismiss this applicatin with 

no order as to costs. 

J.Narasimha Murthy 
Member(Judl). 

c 	
&frJ1L2 

R.Balasubramanian 
Member(Admn). I  

Dated 	 Att&e ) 



TYPED BY 	 COMP1'RED BY 
CHECKED BY 	 APPROVED BY 

IN THE CENTRAL AJ3MINI3TRJnvE TRIBUNAL 
HYDERAB;J) BENCH AT HYDERABAD 

THE 

/ 	-AND 

THE ONBEjR. 
1 	ND 

THE HON'I3LE MR.J.NApsIcp; UITY;N(J) 

AND 

THE HONtBLE MR.R.BALA8UBRAMJ±AN.M(A) 

DATED; 	- 	-1991 

OTte&Ef JUDVIENT 

----------------------------- 

MJ./k.J-c3t. No. 

in 

M .A. No. 

Adfnttted and Interim directions 
is sled. 

All ed. 

Dis4osed of with direction. 

Dismissed. 	 CeflUal Mministranya Tribunal 

Dismisse1 as Wjthc3raw 	
DESPATCH 

. 	
j àJG33 

Dismisse@ for default 
I 	 RYDERABAD BEN M.hQrdeed/Rejected. 

No order as to cct> 




